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SHRI SHYAMNANDAN MISHRA: 
How do we attend the Business Advi. 
sory Committee? We will have to have 
time.

(Interruptions)

MR. SPEAKER: I can postpone it
till tomorrow. 1 am asking the Busi­
ness Advisory Committee to meet to­
morrow

SHRI EBRAHIM SULAIMAN SAIT: 
We should h.i\e discussion today.

MR*. SPEAKER: Why don’t you lis­
ten? We will have the discussion from
2 p.m. to 6 p.m. and not a minute after 
6 p.m. The motion will be moved in 
the order of the names given in the 
Calling Attention. They will be consi­
dered a& the movers,
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Let me settle >t. The discussion will 
be under Rule 193. In regard to those 
Mejnbcrs whose names have appeared 
m the Calling attention list, they will 
also be accommodated, five of them. 
They will also be given a chance.

SHRI S. M. BANERJEE (Kanpur)' 
Sir, yesterday, we read in the news­
papers that the negotiations on ending 
the jute strike hat-e failed. I moved 
an adjournnment motion today.

MR. SPEAKER: I never accepted
any motion on tbe jute strike.

SHRI S. M. BANERJEE: Sir. you 
should allow us a discussion on this 
matter, (Interruption*)

12.18 hrs.
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N o t if ic a t io n s* u n d e r  A l l  I h b e a  S e r v i ­
c e s* A c t , 1955 a n d  M i n i s i e r s ’ ( A l l o ­
w a n c e s . M ed ica l  T b e a t m e n i  an d  o t h e r  
P hi v ii l g l s ) S econ d  A m e n d m e n t

HCLEa, 1S7*
THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): On behalf of
Shi 1 Oi a Mehta (1)1  beg to re-lay on 
the Table a copy each of tbe follow­
ing Notification - < Hindi and English 
versions t under sub-sect 1 on (2) ol 
section 3 of the All India Services 
Act, 1951: —

(i) The Ir *ian Administrative Ser­
vice (Pay.) Twenty-fourth
Amendment Rules, 1974. pub­
lished in Notification No. GSR 
1260 in Gazetlo of India dated 
1he Irtth November. 1974.

Oi The Inaidn Pohot Seivice (Pay) 
Sever1 h Amendment Rules, 
11)74 pu’ Ubh*d m Notification 
No GSR 1261 m Gazette of 
India »*tiM the 30th Novem­
ber. 1974

,iu) Thy Indian Forest Service 
(Pay) Third Amendment RXiles
1974 published m Notification 
No GSR 1262 tn Gazette of 
India dated the 30th November
1974.

[Placed in Library See No. LT-
8 7 2 5 ,7 4 ] .

(iv) The Indian Administrative Ser­
vice (F:xation of Cadre 
Strength) Twenty-fourth Am­
endment Regulations, 1974, 
published m Notification No. 
G.S.R. 1299 m Gazette of India 
dated the 7th December, 1974.

tv) The indkn Administrative
vice (Pay) Twenty-third Am­
endment Rules, 1974, publish­
ed in Notification No. GAR* 
1300 in Gazette of India dated 
the 7th December, 1974.

(Placed in Library. See No. LT-
8827/74).
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: 

(2) I beg to lay:-

(a) A copy each of the following
Notifications (Hindi and Eng­
lish versions) under suo-section
(2) of section 3 of the All India
Services Act, 1951 :-

Ii) The All India Services (Pro­
vident Fund) Secon,d Am­
endment Rules, 1974, pub­
lished in Notification No. 
G.S.R. 1317 in Gazette of 
India dated t:i·e 14th Decem­
ber, 1974. 

( ii) The Indiac; Administrative
Se,vice (Recruitment) Se­
cond Amendment Rules,
1974, published in Notifica­
tion No. G.S.R. 11 in Gazette
of India dated the 11th Jan­
uary, 1975.

('iii) The Indian Police Service 
(Seniority of Special Rec­
ruits) Amendment Regula­
tions. 1974, published in No­
tification No. G.S.R. 12 in 
Gazette of India dated the 
11th January, 1975. 

(iv) The Indian !Police Service
(Recruitment) Second Am­
endment Rules, 1974, pub­
lished in Notification No.
G.S.R'. 13 in Gazette of India
dated the 11th January,
1975-

(v) The All India Services (Re-
mittanoes into and pay­

ments from 'Provident and
Family Pension Funds) Am­
endment Ru!es, 1975, publi­
shed in Notification No. G.S.R.
38 in Gazette of India, dated
the 18th January, 1975.

(vi) The All India Services
(Leave Amendment) Rules,
1975, published in N otifica­
tion No. G.S.R. 39 in Ga­
zette of India dated the 18th
January, 1975.

( vii) The. All India services (Me­
dical Attendance) Amend­
ment Rules, 1975, published
in Notification No. G.S.R. 40
in Gazette of India dated the
18th January, 1975.

(viii) The All India Services (Pro.
vident Fund) Amendment
Rules, 1975, published in No.
tification No. G.S.R. 41 in
Gazette of India dated the
18th January, 1975.

(ix) The All India Services (Tra­
velling Allowances) Amend.
ment) Rules. 1975, published
in Notification No. G.S.R. 42
in Gazette of India dated
the 18th January, 1975.

(x) The All India Services (Con­
ditions of Services-Residu­
ary Matters) Amendment 
Rules, 1975, published in No. 
tification No. G.S.R. 43 in
Gazette of India dated the
18th january, 1975.

(xi) The Indian Administrative 
Service (Probation) Amend.
ment Rules, 1975, publ'.ished
in Notification No. G-:S.R.
44 in Gazette of India dated
the 18th January, 1975. 

(xii) The All India services (Con­
fidential Rolls) Amendment
Rules, 1975, published in
Notification No. G.S.R. 45 
in Gazette of India date.d the
18th January, 1975.

(xiii) The AH India Services (Com­
pensatory Allowance) Am­
endment Rules, 1975, pub­
Iished in Notification No.
G.S.R. 46 in Gazette of India 
dated the 18th January 1975. 

(xiv) The All India Services 
(Death-cum-Retirement Be­
nefits) Amendment 'Ri.iles,
1975, published in Notifica­
tion No. G.S.R. 47 in Gazette 
of India dated the 18th Jan­
uary, 1975.
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(xv) The Indian Administrative 
Service (pay) Second Am­
endment Rules, 1975, pub- 
lifted in Notification No.

G.S.R. 48 in Gazette of India 
dated the 18tli January) 
1875.

(xvi) The Indian Administrative 
Service (Regulation of Se« 
niority) Amendment Rules, 
1975, published in Notifica­
tion No. G.S.K. 49 in Gazette 
of India dated the 13th Jan­
uary, 1975.

(xvii) The Indian Police Service 
(Cadre) Amendment Rules, 
1975, published in Notifica­
tion No. G.S.R. 50 in Gazette 
of India dated the 18th 
January, 1975.

(xvlii) The Indian Police Service 
(Pay) Amendment Rule9, 
1975, published in Notifica­
tion No. G.S.R. 51 in Gazette 
of India dated the 18th Jan­
uary, 1975.

(xix) The Indian Police Service 
(Uniform) Amendment Rules 
1975, published in Notifica­
tion No. G.SJEV. 52 in Gazette 
of India dated the the 18th 
January, 1975.

(xx) The Indian Police Service
(Probation) Amendment Ru­
les, 1974, published in Noti­
fication No. G.S.R. 53 in 
Gazette of India dated the 
18th January, 1975.

(xxi) The Indian Administrative 
Service (Seniority of Special 
Recruits) Amendment Regu­
lation* 1975, published in 
Notification No. G.S.R. 54 
in Gazette tof India dated 
the 18th January, 1975.

(xarti) The Indian Police Service 
(Regulation tof Seniority) 
Amendment Rules, 1975, 
published in Notification No. 
04S.R 88 in Gazette ot Indift

3454 &S-&

dated the 18th January, 
1975.

(xxlii) The Indian Administrative
- Service (Cadre) Fourth Am­

endment R'ules, 1075, pub­
lished in Notification No. 
G.S.B. 56 in Gazette of India 
dated the 18th January) 
1975.

(xxiv) The Indian Forest Service 
(Pay) Amendment Rules,
1975, published in Notifica­
tion No. G.SJR. 136 in Ga­
zette of India dated the 1st 
February, 1975.

(xxv) The Indian Police Service 
(.Uniform) Second Amend­
ment Rules, 1975, published 
in Notification No. GAR. 137 
in Gazette of India dated the 
1st February, 1975.

[Placed m Library. See No. LT- 
8896/75].

(b) A copy of the Ministers’ (Al­
lowances, Medical Treatment 
and Other Privileges) Second 
Amendment Rules, 1974 (Hindi 
and English versions) publish­
ed in Notification No. G.S.R. 
693(E) in Gazette of India da­
ted the 23rd December, 1974, 
under sub-section (2) of sec­
tion 11 of the Salaries and 
Allowances of Ministers Act, 
1952.

[Placed in Library. See No. LT» 
8896/75].

SHRI P. G. MAVALANKAR (Ahme- 
dabad): On a point of order.

MR, SPEAKER: No point of order. 
I tell you once for all that 1 cannot al­
low anything like this.

SHRI P. G. MAVALANKAR: On a 
point of order on the adjournment mo­
tion,

MR. SPEAKER: There is no ad­
journment motion. I am not allowing 
anything.

(Interruptions}


